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No. 21652 YLXXIX-V-1-20-2(ka)25-2020
Dated Lucknow, December 31, 2020
IN pursuance of the provisons of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Ganna (Purti Tatha Kharid Viniyaman) (Dwitiya Sanshodhan) Adhyadesh, 2020 (Uttar Pradesh Adhyadesh
Sankhya 23 of 2020) promulgated by the Governor. The Chini Udyog Anubhag-3 is administratively
concerned with the said Ordinance.
THE UTTAR PRADESH SUGARCANE (REGULATION OF SUPPLY AND PURCHASE)
(SECOND AMENDMENT) ORDINANCE, 2020
(U.P. Ordinance no. 23 of 2020)
[Promulgated by the Governor in the Seventy-first Year of the Republic of India]
AN
ORDINANCE
further to amend the Uttar Pradesh Sugarcane (Regulation of Supply and Purchase)
Act, 1953.
WHEREAS the State Legislature is not in session and the Governor is satisfied that
circumstances exist which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of
the Constitution of India, the Governor is pleased to promulgate the following Ordinance:-
Short title 1. This Ordinance may be called the Uttar Pradesh Sugarcane (Regulation of Supply and
Purchase) (Second Amendment) Ordinance, 2020.
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2. In section 22 of the Uttar Pradesh Sugarcane (Regulation of Supply and  Amendment of
Purchase) Act, 1953, hereinafter referred to as the principal Act, for the words "rupees f“ion 2231 O?U-P-
¢t no. o

fifty thousand" the words "one lakh rupees” shall be substituted. 1953

3. In section 24 of the principal Act, for the words "fifty thousand rupees" the Amendment of
words "one lakh rupees" shall be substirured. section 24

ANANDIBEN PATEL
Governor,
Uttar Pradesh.

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.
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